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I N THE ca~InAL Af.MlNisTMflV'E TRIBU'4AL, ALLAHABAD 

* * * 
Allahabad : Lated this i9th day of August, 1999 

Civil ~ontempt Application No.12 of 1998 

IN I 

Original Application No.1137 of 1997 

GORM\ ;_ 

Hon• ble "1r. s. D3yal, A.M. 

Hon• ble 0 •r. Sl(l Naqvi, J.M. 

srij Behari Prasad, 
s/o Late Ram Layal Shah 
R/ o Block N o. 3 29 , I. J. lo co c.;o l ony , 
Mughalsarai, Chandauli, u. P. 

( sri S< Mishra, Advocate) 

• • • • • • Applicamt 

!. 

' 2. 
• 

versus 

sri ;~ A~awal, 
rRM E. ·Rai~way, 
t.\ughalsar ai. 

shriv..eereslMar Kumar Mukerji, 
Manger, Bank of India, 
Mughalsarai Branch 6913, 
JJ.strict Chan daulii U.P • 

• 

( SI'i SS !:>h~ ¥.,V':j srivastava, Advocates) 
0 l ,J 
~ ~~· •••••• Responaents 

By Hon• bl e ~. s. reyal, A.M. 

This con~empt peti~ion was filed for initiating 

contempt proceedings against the OpP. Parties for 

committing deliberate disobediance of the or aer dated 

passed by 

2. The 

this Tribunal in OA No.1137 of 1997. 

' arguments of learned counsel have been heard. 

3. ay the order cated 24-10-1997 therecovery of 

Rs. 74:>/- per month f rom the pension of the applicant 

was stayed till the next date. The count er reply Of 

respondent no. 2 shows that the amount Of Rs. 740/- wa.s 

pa~d . for 1lie month of November and ·December, 1997 and . i 
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ihereafter the Railway Aaninistration intimated t:1f 

letter aated 2)..b.-1998 to release the entire amount 

and in accorc1ance with that t he Bank had paid the 

entire di.ff erence of Hs. 740/- not paid for six months 

after acljustng Rs.931/- whichlbs alreadj paid. Learned 

Opp. Party No.1 sta~es that CA of Opp. Party No.1 was 

filed on !8-5-1999 in the office. The same is not on 

record Of this case. Ihe office should trace out the 

same and place it on record. The need for the CA of 

respondent no.1 was not felt because in terms Of the 

reply filed by respondent no. 2, the order has been 

cOmplied with. No case Of deliberate disobedience is 

made out. In view of tnis, notices issued to the 

respondents are discharged. The case is consigned to 

\.. rec.Ord. 
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lAember ( J) Member (A) 
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